
Factual Status cum Action Taken Report of Phakoliya  Granite Cluster Area,                              

     District- Bhilwara 

Reference:- Hon’ble National Green Tribunal order dated 26.08.2020 in the matter of Original 

Application No. – 71/2020 (CZ) (I.A. No. – 84/2020), Om Singh Chundawat versus 

State of Rajasthan & Ors. 

In compliance of directions issued by Hon’ble National Green Tribunal vide order dated 

26.08.2020 in referred matter Member Secretary, RSPCB has appointed Regional Officer, Bhilwara 

as committee member vide order no. 587 dated 15.10.2020. Copy of Order is enclosed and marked 

as Annexure “1”. The joint team of Official from District Revenue Department, RSPCB, Bhilwara 

and Department of Mining & Geology, Bhilwara, has jointly visited the Phakoliya Granite Cluster 

Area on dated 10.11.2020 in presence of Sh. Prahalad Singh Chundawat and Mahendra Singh, 

Resident of village Phakoliya , Tehsil- Kareda, District- Bhilwara.  

Details of joint team member/officials are as under:- 

1. Mr. Mahaveer Mehta, Regional Officer, RSPCB, Bhilwara. 

2. Mr. Naveen Ajmera, Mining Engineer, Department of Mining & Geology Bhilwara. 

3. Mr. Mahesh Kumar Singh, Scientific Officer, RSPCB, Bhilwara. 

4. Mr. Vinod Kumar, Patawari, village- Phakoliya  (Block Chitamba), Bhilwara. 

 

A. Scope of Field Work:-  

The Committee has jointly done following field works in/ near the Phakoliya Granite Cluster:- 

a) Verification of locations of pillars erected in the Phakoliya Granite Cluster with help of 

GPS instrument. 

b) Verification of locations of nearest dwelling house. 

c) Verification of pathway (kaccha rasta) passing through the Granite Cluster area. 

d) Verification of River Khari Channel  near the Granite Cluster area 

e) Verification of Flora and Fauna in the Granite Cluster area. 

 

 

 

 

 

 



B. Area of Scope and Findings of Field Work:-  

Field work is limited to the 08 plots (Plot No 72 to 79) auctioned by Department of Mines & 

Geology, Udaipur (Raj.) in Khasra No. 41/01, 41/2 and 41/3 near village Phakoliya , Tehsil- 

Kareda, District- Bhilwara. As per revenue record the land area is titled as “BILANAMA/ 

Govt. Land”. The nearest locality is named Padampura near village Phakoliya .  

1. Verification of locations of pillars erected in the Phakoliya Granite Cluster with 

help of GPS instrument: - In delineated area, pillars/demarcation sign are erected in 

two plots covering Plot no. 74, 73, 75, 77 and 78 only. These pillars cover partial 

boundaries, not all four corners. The location data of random pillars were collected with 

GPS instrument and further correlated with the Latitude & Longitude details of the plan 

and the approx locations of pillars were found nearly similar to the record.  

 

2. Verification of locations of nearest dwelling house: - A few dwelling houses were 

located in the vicinity/proximity of the delineated area (Phakoliya Granite Cluster). The 

nearest dwelling house structure was found approx. 45 meter from pillar A of the Plot 

No. 77. Pillar “A” of Plot No. 77 is selected because it was the only nearest available 

mark/physical point. 

 

 

Fig.1 Nearest boundary structure of dwelling house 



3. Verification of pathway (kaccha rasta) passing through the Granite Cluster area:- 

As per physical verification done at site, a pathway /kaccha unpaved road found passing 

through the Phakoliya Granite Cluster in Khasra No. 41/3, which is located in Plot No. 

77 of the delineated area for Granite Mining.  An unnamed milestone was also The 

Detailed Google map covering delineated area is attached and marked as Annexure-2. 

While, considering revenue record the pathway (kaccha rasta) is recorded under 

Khasra no. 41/2 (Area-0.3162 Hectare) and land title is marked as “Gair Mumkin 

Sadak”. Copy of online land record is attached and marked as Annexure-3. 

 

 

Fig.2 Pathway (kaccha rasta) 

A temporary stone wall also found in the west side of the pathway (kaccha road). The 

 villagers told that the temporary wall is provided to protect the plants.  

 

 

 

 

 



4. Verification of River Khari Channel near the Granite Cluster area:- The 

embankment/ river bank was found in the vicinity /proximity of the delineated area and 

the nearest point is approx. 45 meter from the river. Any water polluting source was not 

found in the area. Rain water was found accumulated in the embankment of the River 

Khari. The pathway (kaccha rasta) as mentioned in above para B3 is also passing 

through the River Embankment. 

 

 

Fig.3 River Stretch Khari, Near Phakoliya Granite Cluster  

 

 

 

 

 

 

 

 

 



5. Verification of Flora and Fauna in the Granite Cluster area:- The area of field visit 

i.e. Khasra No. 41/01, 41/2 and 41/3 near village Phakoliya , Tehsil- Kareda, District- 

Bhilwara, is mostly rocky strata bearing indigenous species (xerophytes) of plants 

/shrubs like – Desi Babool, Vilayato Babool (mostly), Karanj, Kher, Khejara, Ker etc. 

Kaccha pits were found in the granite cluster area, the villagers reported that these pits 

are manmade structure for water recharge purpose. Pelicans were seen in the river 

embankment.Photographs taken are as under:- 

 

 

Fig.4 Flora of  Phakoliya Granite Cluster 



 

C. Point wise Factual Status on basis of site visit:-  

 

S. 

No. 

Issues raised by the petitioner Factual Status  

1 The respondent claimed these area 

as grazing land 

As per revenue record the land title of the area is 

mentioned as Banjad (Barren Land). Copy of 

online jamabandi is attached and marked as 

Annexure-4. 

2 The mining land is around 25-50 

meters adjacent to the dwelling 

house 

A few dwelling houses were located in the 

vicinity/proximity of the delineated area 

(Phakoliya Granite Cluster). The nearest 

dwelling house structure was found approx. 45 

meter from pillar A of the Plot No. 77. 77 is 

selected because it was the only nearest 

available mark/physical point. 

 

3 The land Khasra No 41/2 is a road 

passing nearby and both side of 

road. 

As per physical verification done at site, a 

pathway /kaccha unpaved road found passing 

through the Phakoliya Granite Cluster in Khasra 

No. 41/3, which is located in Plot No. 77 of the 

delineated area for Granite Mining. While, 

considering revenue record the pathway 

(kaccha rasta) is recorded under Khasra no. 

41/2 (Area-0.3162 Hectare) and land title is 

marked as “Gair Mumkin Sadak”. 
 

4 All 9 mines are on Khari River 

Bank which will result in 

ecological imbalance 

As per site visit, mining activity is not yet 

started in the Phakoliya Granite Cluster Khasra 

No. 41/1 & 41/3.  It is pertinent to mention here 

that Environmental Clearance have been issued 

to 07 plots (Plot No. 73, 74, 75,76,77,78 & 79) 

except plot No. 72, from State Environment 

Impact Assessment Authority, Jaipur (Raj) 

considering EIA Report and Public Hearing. 

Copies of Environmental Clearances are 

attached and marked as Annexure-5 (Coll.). 

 

    Mahesh Kr Singh       (Naveen Ajmera)                           (Mahaveer Mehta) 

(SO, RSPCB, Bhilwara)  ME, DM&G, Bhilwara,                          RO, RSPCB, Bhilwara 
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          Annexure-5 

 

 

 

 

   Copies of Environmental Clearances issued to 

individual plots in Phakoliya Granite Cluster, Tehsil- 

Kareda, District- Bhilwara 
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State Level Environment Impact Assessment Authority, Rajasthan
Main Building, Room No. 5221, Secretariat, Jaipur.

E-mail : seiaasei aa2|l8@gmail.com Phone no. 0 14l-2227838'
No Fl (4ySErAA/SEAC-Raj/Sectt/Project lCai. t(a) B2(16860)12019-20 Jaipur, Dated: J $ 5 r p ?0?g
M/s PC Ferrro Melters Pvt. Ltd,
Near Village Fakolia,
Tehsil Kareda,
District- Bhilwara(Raj.).

Sub:EC for Granite Mine, Plot No. 7912019, Area 1.00 ha., Production Capacity -73,399
TPA (ROM), Khasra No- 4111, At, Near Village Fakolia, Tehsil- Kared4 District
Bhilwara (Raj.) (Proposal No. - 42241).

This has reference to your application dated 9.10.2019 seeking environmental clearances

for the above project under EIA Notification 2006. The proposal has been appraised as per

prescribed procedure in the light of provisions under the EIA Notification 2006 on the basis of
the mandatory documents enclosed with the application viz. the questionnaire, EIA, EMP and

additional clarifications furnished in response to the observation of the State Level Expert

Appraisal Committee Rajasthan, in its meeting held on l7th, l8th, 196 and 20ft August,2020.

2. Brief details of the Proiect:

I Cat./ Item no. (in
schedule):

1 (a)-B2

2. Location of the
Project

a
J, Project Details M.L

No./ Production
Capacity

Mineral: Granite

Plot No.

Kh^*I.ft
Ar*
Pr"d""tro(TPA)

: | 79/201e

: lqvr
: I 1.0 HECT.

: | 73399TPA(RoM)

4. Project Cost Project Cost: Rs 90.0 lacs/-(in Rs.)

5. Water requirement
& Source

3.0 KLD (Source : Water will be sourced from nearby villages)

6. Fuel & Energy No electricity wili be required in mining operations as 4ining will be
carried out in day time only.

Near village -Fakoliya, Tehsil: Kareda, District: Bhilwara (Rajasthan)

-\



Environmeni
Managernent plan 1.00 l

Recurring
Cost (in Rs.

Lac)

0.25

0.25

CSR/
Activities

Focus area

Education,
and
Hygiene&
Sanitation

Distribution -of
fans, Almirah,
renovation work(floor/ walls/
roofs repairing,
door

I maintenance),
plantation along
the periphery of
school premises,
providing tree
guards, hygiene
and sanitation
activities etc. in
the nearby .Govt
Pri.u.y School

village- Fakoliva
which is approx.
2.0 km from
mine site &

Capital Cost
(in Rs. Lac)

Pollution monitoring
Water, Noise and Soil

Pollution control (water
Sprinkling )

$een Belt development
(Tree guards, plantation and
its maintenances etc.)

Contribution towardsconstruction, 
and

maintenances of the kachha
roads after consultation withthe concerned
panchayat. Srarn

Estimated Co.t /il*

I,80,000/- 1,80,000/- I,80,000/- r.80,000/- 1,80,000/-

r--

_Govt.

E"fu*

0.10

0.20

Entreprenfr
Rs. 0.80lacs



School, situated
in village-
Chitambha
which is approx.
3.4 km from
mine site

Total Cost (in Rs.) 9,00,000/-

Lessee is committ"a to .a of total lease
area' Details are provided in pFR & power point presentation

Budgetary breffi
Facility provided for
Labour

Sheltar, Safe Drinking , I 50,000/_
Water, Sanitation Facility

Periodic Medical
Examination once in three
years @500 workers

Group insurance @ Rs.
1500 per worker

22,5001-

Provision for personal
protective equipment
(PPEs) like ear plugs, dust
masks, helmet, shoes for 15
workers

45,0001-

FirstAid Box

SPECIFIC CONDITIONS:
1: This bC is granted for mining of the mineral with production mentioned in the above table

subject to the stipulation that the PP shall abide by the annual/ permitted production schedule
specified in the mining plan and that any deviation theirin will render trre pp daf";i;;;
action in accordance with Environment and Mining Laws.

9. Greenbelt &
Plantation

10.
Sr.

No.
Capital Cost

in Rs.
Recurring
cost in Rs.

t. Maintenances
Cost

:20,0001-
)

10,000/-

1

4.

5. 5,000/-

Total 72,5001- 80,000/-

3' The SEAC Rajasthan after due consideratrons of the relevant documents submitted by the pr"J;
B::T:l'^jl,o ^?d9'tional .clarifications/documents turnished to it have recommended forEnvironmental clearance with certain stipulations. The sEIAA Raj.asthan "*ffi;#,ffi il;proposal and recommendations of the SEAC, Rajasthan i, it. + +);fvr.Iiir[ n"ra on g.09.2o20
hereby accord Environmental clearance to itre iroiect as per the provisions of EnvironmentalImpact Assessment Notification 2006 and its suusequent amendments, subject to strict complianceof the terms and conditions as follows:



2, The PP shall obtain Consent to Establish and Operate from the Rajasthan State Pollution

Control Board under the provisions of the Water (Preventioir and Control of Pollution) Act,

1974 and Air (Prevention and Control of Pollution) Act, 1981, before carrying out mining

activity.

3. The PP shall comply with the provisions of the Mines and Minerals (Development and

Regulation) Act, 1957 and the rules made thereunder.

4. As stated by the PP, the total water requirement for the project shall be limited as mentioned

above. Necessary permission for withdrawal of ground water, if required, shall be taken from

CGWA.

5. The PP shall invest the amount mentioned above towards annual cost for implementing the

Environment Management Plan.

6. The amount of CER as mentioned above shall be spent for socio economic up-liftment
activities of the area particularly in the field of education, health, sanitation and other need

based social activities in the nearby areas of the mining lease, such as improvement of the

infrastructure of government schools etc. anC as per the OM dated 01.05.2018 MoEF & CC.

This amount should be effectively utilized and reflected in the books of accounts. Relevant

report of the same should be made a part of social monitoring and six monthly compliance

reports should be submitted to RSPCB, SEIAA and Regional Office of the MoEF & CC.

7. The mining operations shall not intersect groundwater table. In cases of mining of other than

river sand mining, below ground water table, prior approval of the Central Ground Water

Authority shall be obtained.

8. The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in

the lease area as also implement other/suitable conservation measures to augment ground

water resources in the area in consultation with the Regional Director, CGWB.

9. Occupational health and safety of mine labour shall be glven rhe highest priority.

10. Budgetary provision, as mentioned above for the laborers working in the Mine, for all

necessary infrastructure facilities such as health facility, sanitation facility, fuel for cooking,

along with safe drinking water, medical camps, and toilets for women, crdche for infants.

should be made and submitted to RPCB, jaipur at the time of CTE/CTO. The housing

facilities and Group Insurance should be provided for mining labours.

I 1. Topsoil shall be stacked temporarily at the earmarked sites only and it should not be kept

unutilized for a period more than three yearc; it should be used for land reclamation and

plantation in mined out areas.

12. The project proponent shall ensure that no natural water course I water body is obstructed

due to any mining operations.

13. The waste should be dumped at the designated site as per approved Mining Plan on non-

mineralized land within lease area or outside lease area, at the land provided by district

authority or occupied by the lessee/STP/Quarry license holder. The height of the dump shall

be as per the approved mining plan and toe of the dump should have retaining wall. ,

14. The bench height, width and slope shatrl be maintained as per the MMR 1960 or the DGMS

approval.

t-.---t--
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15' Garland drains; settling tanks and check dams of appropriate size, gradient and length shall
be constructed both around the mine pit and over burden dumps and sump capacity should be
designed keeping 50 % safety margin over and above peak sudden rainfall (based on 50 years
data) and maximurn discharge in the area adjoining the mine site. Sump capacity should also
provide adequate pits, which should be constructed at the comers of the garland drains and
de-silted.

16. Drills shall either be operated with dust extractors or equipped with water injections system.
17. As envisaged, plantation shall be raised in an area of 33%of total area including green belt in

the safety zone around the mining lease by planting the native species around ML area, OB
dumps, backfilled and reclaimed around water body, roads etc. or outside lease area in
consultation withthe Gram Panchayat or Forests Department in the coming rainy season.

18. Regular water sprinkling should be carried out in critical areas prone to air pollution and
having high levels of SPM and RSPM such as haul roads, loading and unloading points and
transfer points. It should be ensured that the Ambient Air Quality parameters conform to the
standards prescribod by the MoEF & CC.

19. Data on ambient air quality and stack emissions should be submitted to Rajasthan State
Pollution Control Board once in six months, carried out by MOEF/ NABL/ CPCB/ RSPCB/
Government approved lab.

20. Blasting operation should be carried out only during the daytime with safe blasting
parameters.

21. The project proponant shall take all due care to protect the existing flora and fauna Utmost
precaution shall be taken to conserve wildlife.

22-The PP shall carryout rnining activities with open cast method.
23.1n the project related to Bajri mining the PP shall follow the Sustainable Sand Mining

Guidelines 2016 laid down by the MoEF & CC, GOI. The Bajri sand mining activity is
restricted to three meters from ground level or water level whichever is less and the PP shall
carry out rjver sand (Bajri) mining activity manually/ serni mech anizedas provided goder the
Srrstainable Sand Mining Management Guidelines, 2016.

24.The PP shall comply with the guidelines issued by the MoEF & CC/ CPCB/ RSpCB, from
time to time, with respect to stone crushing units if installed in the lease area.

The mining activity should be carried out in a manner so that the water regime/system of the
sanctuary is not disturbed. The mining activity should not adversely affect any eiisting water
course, water body, catchment etc. The PP shall while carr-ving out mining activity-ensure
compliance of the provisions of Air (Prevention'and Controi ofpofl,rtion) Lct 198i, Water
(Prevention and Control of Pollution) Act 1974 andthe Environment (protection) Act, l9g6
so that the wildlife in the area is not adversely affected.
The processes like blasting, drilling, excavation, transport and haulage resulting irito noise,
should be carried out in such an manner so that such ictivities do ,ot dirto.b wild animals
and birds particularly during sunset to sunrise. The level of noise should be kept within the
permissible limits. . ,

V-----'

2.

A9ditional condilions recommended in view of OM dated 08.08.2019 of the MoEF &
i. U"r"a"* "fNutio.ul Pu.ld WiIdIif. Surr.t,ru., 

".,d 
rotrid. .rtffi

1.



3. The mining activity should not create any obstacle in the way of free movement of wildlife
and adversely affect wildlife corridors.

4. The mineral waste/ slurry should be dumped only at the designated places only and such
waste dumps should be reclaimed in accordance with the conditions of the mining plan/
consent issued by the RSPCB under the Water and Air act.

5. The PP shall cooperate with the concerned DCF, Wildlife in their efforts towards protection
and conservation of wildlife in the Sanctuary/ Park.

6. The PP shall ensure that the transporter and labor employed by him should not damage flora
and fauna in the ESZ and the Wildlife Sanctuary/ National park.

Specific Conditions applicable. in the cases of violation in terms of the Notifrcation dated
14.3.2017 and 83.2018 and oMs datd 30.5.2018.4.7.2018 of the MoEF&cc:
1. The PP shall give an undertaking by rvay of affidavit to comply with all the statutory

requirements and judgment of the Hon'ble Supreme Court dated 02.08.2017 in the matter of
Writ Petition (Civil) No. I 14 of 2014, Common Cause V/s Union of India & others before
grant of ToR/EC. The undertaking inter-alia include commitment of the PP not to be repeat
any such violation in future.

2. In case of violation of above undertaking/ affidavit, the ToR/EC shall be liabie to be
terminated forthwith.

3. The environmental clearance will not be operational, till such time the project proponent
complies with all the statutory requirements and judgment of the Hon'ble Supreme Court
dated 02.08.2017 in the matter of Writ Petition (Civil) No. I i4 of 2014, Common Cause V/s
Union of India & others.

4. The department of Mines & Geology shall ensure that the mining operations shall not
commence till the entire compensation levied, if any, for illegal mining, is paid, by the
project proponent through the Departrnent of Mines and Geology, in strict compliance of the
judgment of the Hon'ble Supreme Court dated 02.08.2017 in the matter of Writ Petition
(civil) No. I l4 of 2014, common cause v/s Union of India & others.

GENERAL CONDITIONS
I ' That the grant of this E.C. is issued from the environmental angle only, and does not absolve

the project proponcnt from the other statutory obligations prescribed under any other law or
any other instrument in force. The sole and complete responsibility, to comply with the
conditions laid down in all other laws for the time-being in force, rests with the industry /
unit / project proponent. Any appeal against this environmental clearance shall lie with the
National Green Tribunal, if prefe'rred, within a period of 30 days as prescribd under section
16 of the National Green Tribunal Act, 2010.

2. No further expansion or modifications in the project shall be carried out without prior
approval of the SEIAA/Ministry of Environment and Forests as the base may be. In case of
deviations or alterations in the project proposal from those submitted to thii Authority for
clearance, a fresh reference shall be made to the Authority to assess the adequacy of
conditions imposed and to add additional enviro4mental protecticn measures required, if any.

3. The implemeirtation of the project vis-d-vis environmenial action plans shall he monitored by
MoEF Regional Office at Lucknow / RSPCB / CPCB / SEIAA, Department of Environment,
Government of Rajasthan, Jaipur and this office. A six monthly compliance sta(us report
shall be submitted to monitoring agencies. \



4' The EC is liable to be rejected, in casc it is found that the pp has deliberately concealed and
furnished false and mislding information or data which is material to screening or scoping
or appraisal or decision on the application for EC.

5' The project authorities shall inform the MoEF Regional office at LucknowiRSpCB/CpCB/
SEIAA, Department of Environment, Governmeit of Rajasthan, Jaipur and the date offinancial closure and final approval orine project by ttre concemed authorities and the date ofr11{ of the project.

6' officials from the Deparhnent of Environment, Government of Rajasthan, JaipurlRegionaloffice of MoEF, Lucknow, RSPCB who would be monitoring the implementation ofEnvironmental safeguards should be given full cooperation, facilitiis and documents/data bythe-project propglgnts during their inJpection. A .o*pi"t" set of all the documents submittedto SEIAA should be forwarded to the ccF, Regio;i office of MoEF, LucknodSE[AA,
Department of Environment, Govemment of Rajalthan, Jaipur/RspcB.

7 ' The Authority reserves the right to add additio;d .ur"gr*d measures subsequently, if foundnecessary, and to take action including revoking cf the ervironment clearance under theprovision of the Environment (Protection) Act, t-986, to ensure effective implementation ofthe suggested safeguard measures in a time bound ani satisfactory manner.8' The project proponent should advertise in at least trvo local Newspapers widely circulatd inthe region, one of which shall be in the vernacular language informing that the project hasbeen accorded environmental Clearance and copies of clearance letters are available with theRajasthan state Pollution Control Board and may also be seen on the website of the RSpcB.The advertisement should be made within 7 days from the day cf issue of the clearance letter
Td a copy of the same should be forwarded to the itegiona ofnce of MoEF atLucknow/Department ofEcology and Environment, Government of Rajasthan, Jaipur.9' The above condition shall be enforced among others under the provisions of water(Prevention and contol of Pollution) Act, D74, the Air (prevantlon and control ofPollution) Act, 1981, fte Environment (Protection) Act, iggo, the public Liability(Insurance) Act, 1991 and EIA Notification, iooo, utorrg with their amendments and rules.10' The PP shall obtain prior clearance form forestry ani wild Life angle including clearancefrom standing committee of National Board oi wita Life (if applicable). It is furthercategorically stated that grant of EC does not necessary imply that Forestry and wild Lifeclearance shall be ganted to the project and that pioposals for foi,siry and wild Lifeclearance will be considered by the respective authorities on their merits and decision taken.The investment-made h t. project, if any based on EC so granted, in anticipation ofclearance form Forestry and wiidl-ife angle shall be entirely at the cost risk of the pp andMOEF/SEIAA 

thal-r notbe responsible in tlis regard i, uny manner.
! l' The SEIAA, Rajasthan may revoke or suspend the clearance, if implernentation of any of theabove conditions is not satisfactory.
l2'Main haulage road should be provided with permanent water sprinklers and other roadsshould be regularly wetted witi water tankers fitted with sprinklers. The material transferpoints should invariably be provided with Bag filters *a oia.y roggi"g rvrtem. In case ofBelt- conveyors facilities the system shguld d rtlty. covered to-avoid aii borne dust; Use ofeffecttve sprinkler syste'rn to suppress fugitive dusi on haul roads and other transport roadsshallbe ensured. ..re vlr'!v

13' Periodic monitoring of ambient air quality shall be carried out for pMl0, pM2.5, spM, so2and Nox monitoring. Location of tie stations (minimum 6) shall be decided based on themeteorological data, topographical features and environmentally and ecologically sensitivetargets and frequency ofmonitoring shall be decided in consultaiion with the Rajasthan State



pollution Control Board (RPCB). Six monthly reports of the data so collected shall be
regularly submitted to the RPCB/CPCB including the MoEF, Regional office, Lucknow.

14. Personnel working in dusty areas shall wear protective respiratory devices they shall also be
provided with adequate training and information on safety and healttr aspects.

15. The ambient noise level should confirm to the standards prescribed under E (P) A Rules,
1986 viz75 dB (A) during day time and70 dB (A) during night time.

16. The PP shall submit an environmental statement for the financial year ending 3l st March in
Form-V as prescribed under the environment (Protection) Rules, 1986 as amended
subsequently on or before the jOth day of September every year, to the Rajasthan State
Pollution Control Board/SEIAA and shall also be put on thowebsite of the company along
with the status of compliance of environmental clearance conditions and shall also be sent to
the Lucknow Regional offices of MoEF/SEIAA by e-mail as well as hard copy duly signed
by competent person of company.

17. Mining Department will ensure that while executing the mining lease, if the mine falls in a
cluster, then lease will be executed after EIA/EUf study as we-ll as grant of revised EC for
the cluster as applicable.

18. The Mining lease holder shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to his mining activities
and restored the land to a condition which is fit for growth of fodder, flora, fauna etc.

-al'-
(Dr. D.N. Pandey)
Member Secretary,
SEIAA, Rajasthan.

No' Fl (4ySEIAA/SEAC-Raj/Sectt/Project lCat.l(a) 82(168 60)l20tg-20 Jaipur, Dated:
Copy to following for inlbrmation and necessary action:
1' Secretary,Ministry of Environment,Forest & Climate Charrgc, Govt. of India, Indira paryavaran

Bhawan, Jor Bagh Road, Aliganj, New Delhi-l 10003.

flntiglt Secretary, Environment Department, Rajasthan, Jaipur.
Sh. R'K. Meena, LAS (Retd.), B-/S,Shanrar Vihar,50 Feet Gaitore Road, Sawar uartor, Jaipur
Dr. Anil Kumar Goel IFS (Retd.), Forest coiony, sector 4, Jawahar Nagar, Jaipur.
Member Secretary, Rajasthan State Pollution Control Board, Jaipur for inforrnation & necessary
action and to display this sanction on the website of the Rajasthan pollution Control Board, Jaipur.
Member Secretary, SEAC Rajasthan.
The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, tft 

Floor,
Sector'H', Aliganj, Lucklow-2 26 O2O.

8' Environment Management Plan- Division, Monitoring Cell, Environment,Forest & Climate Change,

^ 9p of Indib, Indira paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-l 10003.
ez4:re:to:,.Department of Mine & Geology, Court Chorha, Udaipur.

v'{0' qh Jagbir Singh Yuryl, ACP, Department of Environment, Government of Rajasthan, Jaipur with
the direction to upload the copy of this Environment i1.".*"" on the website.

2.

3.

4.
5.

6.

7.

,rk
(RajasthanFJ Y

M.S. SEIAA



o ,L-\'ub

$"'("u (
state Level Environment rmpact Ars.s)runt Authority, Rajasthan

MainBuilding, Room No. 5221, Secretariat, Jaipur.
E-mail : seiaaseiaaz}lg@gmaiLcom phone no. ol4l-2227g3g -

No Fl (a),sE[,qJvsEAC-Raj/Sectr/project tdul. yuynzlaaatlizors-zl Jaipur, *lii .g g 
S I, ZfrM's PC Ferno Melters pvt. Ltd,

Near Village Fakolia,
Tehsil- Kared4
District-Bhi lwara(Raj. ).

Sub:EC for Granite Mine, Plot No. 74/2olg,Area 1.00 ha,production capacity 73.3ggTPA (RoM), Khasra No-41/3, Near village- Fakolia, Tehsil -Kareda, District -Bhilwara (Raj.). (proposal No. _ 42271)

This has reference to your application dated 9. ll).2[lgseeking environmental clearancesfor the above project under EIA Notification 2006. The proposal has been appraised as perprescribed procedure in the light of provisions rrnder the EIA Notificatio n 20060n the basis ofthe mandatory docurrrents enclosed with the applicationviz.the questionnaire, EIA, EMp andadditional clarifications furnished in response to the observation of the State Lcvel ExpertAppraisal committee Rajasthan, in its meeting herd on l7th, lgth, 19ft 
""6-io;o, gast,2020.

2. Brief dptails of the proiect:

I Cat./Itemnolin
schedule):

i (a)-82 
-

-

NearYillage-fffi,2. Location of the
Project

aJ. Project Oetails MI
No./ Production
Capacity

Mineral: Granite

4. Project Cost

- 

_/

Projectcort, R@ 

-

5. Water requirement
& Source

\uvsrww . vyalr/ wlu og sourceo trom nearbyvillages)

-

\T^ ^1 ^ ^e-: ^ :, .6. Fuel & Energy r rv ueVrrllyrty Wf
carried rut in day

r De requlreo
ime only.

tn mining operations as mining bewill

\



7. Environmeirt
Managernent Plan

8. CSR/
Activities

ESR

Environment Management plan
Recurring Cost : Rs. 0.80 lacs pr

Expenditures: Capital Cost
r annum.

Rs. 1.(r .'-

Sr.

No.
Particulars Capital Cost

(in Rs. Lac)
Recurring

Cost (in Rs.
Lac)

I Pollution monitoring - Air,
Water, Noise and Soil

0.2s

2. Pollution control (water
Sprinkling )

0.10

Green Belt development
(Tree guards, plantation and
its maintenances etc.)

1.0 0.2s

4. Contribution towards
conskuction and
maintenances of the kachha
roads after consultation with
the concerned gram
panchayat.

0.20

Total r.0 0.80
intrepreneur Social Responsibit
k. 1.80 lacs psr amlum.

Focus
area

CSR
Activities
Proposed

Estimated Cost /annum
lst
Year

2nd
Year

3rd
Year

4th
Year

5th
Year

Education,
and
Hygiene&
Sanitation

I Disribution l

I or fun.. I

I ami*n. I

I renovation I

! *ork iflcor/ I

I wdh/'roofs I

I repairing, I

I <ioor I

| -aint.rur"" I

| ;, ptantation I

I along ttre I

I peripherv of I

I school I

I premises, I

I providing I

I ree guards, I

hygiene and I

sanitation I

activities etc. I

in the nearby 
IGovt I

P.irnary I

School I

situated in I

1,80,000/- 1,80,000/- 1,80,000/- 1,80,000/- I,E0,000/-

L

I

I



I village-
Fakolip
which is
approx. 2.0
km from
mine site &
Govt.
Secondary ,

School,
situated in
village-
Chitambha
which is I

approx. 3.4
km from
mine site

Total Cost (in Rs) 9,00,000/-

Plantation
Lessee i. 

"oarea.

Budgetary b."m-"
for labour Facilitvprovided for

Labour

Sheltar, Safe Drinking
Water, Sanitation Facility

Periodic Medical
Examination once in three
years @s}}workers

10,000i-

Group insurance @ Rs.
1500 per worker

Provision for personal
p_ rotective equipment
(PPEs) like ear plugs, dust
masks, helmet, shoes for 15
workers

FirstAid Box

Environmentar clearance with certain ;U;d;X"r#t"ffi [*ll#:#:ffin|;!,?:[::3r";"lfrXJfiil[:#::',:l'"::*:jl.XTpil i its ++z'd Meeting herd on B.@2020

10.

45,0001-



SPECIFIC CONDITIONS:

l' This EC is'granted for mining ol9" mineral with production mentioned in the above tabre
subject to the- *tip'rutio' tn1rt9 

1n stai-iffiroi tle.a3nuau p"rorittea production schedure

^ il:'fi,'4ffiflTT*ffia ir'"'-"'v ilffil theirin *ii l",CI, the pp riabre ror regar2. rhe pp srral obtain-i;:#',ffi;T#*yffit?H; 
*" *r"-r** state pouution contrror

Board under .o: ot"is;;;;iil wl;"rin""Jff"l'and contror orpo,utiool Act, t974and Air
(prevention and contror #prrirri*) Adi;;;ilJirr" .ur.ying out mining activity.

:i[dlt*li6",pt-:'r.*"xll"r":.*X',,,;il-il#;s@eve,opmen,and4' As stated bv the pp' 
'r'"io"tir 

iut"r-."qui*.oiro. the project sha, be limited as mentioned
above. Nece
cGwA. -ssary permission for withdra*;f;i;;ra *""i,lr r.or,Jrlo, shalr be taken from

: ffi.:t#:;lu-at*,T,ff', mentioned above towards annuar cost for implementins the6' The amoun' trge{ 
";;#{."bove shall be spent for socio economic up-Iiftment activities

or the area particur*i, i, Iil" illo or "ir"];il i;1, ilil;;;,oL", need based sociar
activities in the nearbv ;;;;;" 

,r,Ti#;::,"J,:'r 11ril;;;ffi "; 
the infrastnrcture or

government schoors eic. and * * ,.rr"-orti a",.i'oLis.zora-nt"ie; ;;. This amsunt shourd

ii ffi:'iit::l,ffi *", rn: *,3!t*:;;rounts Rerevant repirt 
e{ the same snou,RsPcB' SEIAA *g n"gffi;'#", of the MoEF d a31'"*ce 

reports should u" *u*nJ?
7 ' 

{*::m--:trtt"iiJl#tt",r""t g.ouna*.tlr tabre. rn cases of mining of othe-r than

^ Authori,y rh;ifls;tf,* ground water ,'rbl;;;'upp.orul or ti" c**r Ground water8 
ffi"':Jl"l|:uHtffi,1i:ymr,,y,:ffi*rd Artinciar Recharge structure in theresources in the area inconrurtutiil*it.rr," n"uffi;,:3.,H?Hfirjo augment ground watere' occ,pationa 

911 ;J.*,r:ffi* i"b:r; 
.ff;-ir # !r", the. highest prioriry.l0' Budgetary provis.r-gn' ut 

'"ndoneJ 
abore for the laboiErs w-orking-in ,t. uiri", for ar necessarv

infrastructure acilitirs suffi;"r,h a.9liry, .rrri"ri"r"il"jriry, d"af";;#hs, arong with sa6
drinking water' m€di"a 

"u6J.ri -,"i.'il;;;*, c1i,ch! ro,. iraoir; snouta be made and

,, ii,rlil{JlY.:f#H*i*ffi: #SrttllTT;e housing aJi,* Joa c,oup rnsuianceI l. Topsoil shall b

." i,.1,','itffiT"':x.f',,.;.Tttr'il1'"T:#Tni"*,;'i'"'fl,J.,ill 
,,,JI"[T,#1,,h 

H12' The project proponent shall ensure that no naturar water course / water body is obstructed due to

"' 
ffilillll'u:flffi:,'# t-J;*,. ag.ienuted site as per approved Mining pran on non-
mineralized land, withinG;;;; outsidJreas;;;;, il.*: rana- provia"o uy ai.,rict authorirvfi,".:11t*H,ffl;.:;1il',ffi[.Tli:'I: ha,r be u.p.,,n,

l: firi"l,T"h 
h"isii *ia,n *i,i,r"",r,ri;;-;#;"i'u, 

r", the MMR re60 or the DGMS15' Garland drains; settlingtanra and "h:t dams of appropriate size, gradien, * r**;,
fiifiqfl"f,ft ffi:;'ffi*-lit and over ui[.",ii,mp..uni ,u*p *pu,ity shourd bedara) and 'o*id* ai,"n*e'.;1il';H'r1il,,ffi"il?\-1r1l"l:r;;rrl iiur"o ", so vr*,'UYYtt{SumP caPacitY shoulialso



p.rovide adequate pits, which should be constructed at the corners of the garland drains and de-
silted.

16. Drills shall either be operated with dust extractors or equipped with water injectir

silted.
'oc operaleo wlth dust extractors or equrpped wrth water injections system.

17. As-envisaged, plantation shall be raised in an area ot31%of total area including green beltluding green belt in the
safety zone around the mining lease by planting the native species around Ml-aiea, OB dumps,
backfilled and reclaimed around water body, roads etc. or outside lease area in consultation with
lhe Glam Panchayat or Forests Department in the coming rainy season.

18. Regular water sprinkling should be carried out in critical areas prone to air pollution and having
high levels of SPM and RSPM such as haul roads, loading and unloading points and transfer
points. It should be ensured that the Arnbient Air Quality parameters 

"orfor. 
to the standarrds

prescribed by the MoEF & CC.
19. Data on ambient air quality and stack emissions should be submitted to Rajasthan State pollution

Control Board once in six months, carried out by MOEF/ NABL/ CpCBi RSPCB/ Government
approved lab.

20' Blasting operation should be carried out only during the daytime with safe blasting parameters.
21' The project proponent shall take all due care to protect the existing flora and fauna. Umost

precaution shall be taken to conserve wildlife.
22. The PP shall carryout mining activities with open cast method.
23.Irthe project related to Bajri mining the PP shall follorv the Sustainable Sand Mining Guidetines

2016 laid down by the MoEF & CC, GOI. The Bajri sand mining activity is restricted to three
meters from ground level or water level whichever is less and tfrJ pp shail carry out river sand
(!.ajri) mintn8 activity manually/ semi mechanized as provided under the Stistainabie Sand
Mining Management Guidelines, 201 6.

24. The PP shall comply with thc guidelines issued by the MoEF & CC/CpCB/ RSPCB, from :me
to time, with reqpect to stone crushing units if instiu"a io the lease area.

The mining activity should be carried out in a manner so that the water regime/system of the
sanctuary is not disturbed. 1'he mining activity should not adversely affect-any existing water
course., water body, catchment etc. The PP shall while carrying out mining activity ensure
compliance of the provisions of Air (Prevention and Controi oipou,rtion) i", l9gl, Water
(Prevention and Control of Pollution) Act 1974 and the Environment (protection) Act, 19g6 so
that the wildlife in the area is not adversely affected.
The processes like blasting, drilling, excavation, transport and haulage resulting into noise,
should be carried out in such an manner so that such aciivities do not disturb wild animals and
birds particularly during sunset to sunrise. The level of noise should be kept within the
permissible limits.
The mining activity should not create any obstacle in the way of free movement of wildlife and
adversely affect wildlife corridors
The mineral waste/ slurry should be dumped only at the designated places only and such waste
dumps should be reclaimed in accordancJwith the conditionr-of th" mining plan/ consent issued
by the RSPCB under the Water and Air act.
The PP shall cooperate with the concerned DCF, Wildlife in their efforts towards protection and
conservation ofwildlife in the Sanctuary/ park. ' 

,The PP shall ensure that the transporter and labor employed by him should not damage fiora an,J
fauna in the ESZ and the wildlife Sanctuary/ Nationai park.

J.

4.

5.

6.
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Specific Conditions applicable. in the cases of violation in terms of the Notification dated
14.3.2017 and 8.3.2018 and OMs dated 30.5.2018.4.7.201E of the MoEF&CC :

1. The PP shall give an undertaking by way of affidavit to comply with all the statutory
requirements and judgment of the Hon'ble Supreme Court dated 02.08.2017 in the matter of Writ
Petition (Civil) No. I 14 of 2014, Common Cause V/s Union of India & others before grant of
ToR/EC. The undertaking inter-alia include commitnent of the PP not to be re,peat any such
violation in funrre.

2. In case of violation of above undertaking/ affidavit, the ToR/EC shall be liable to be terminated
forthwith.

3. The environmental clearance will not be operational, till such time the project proponent
complies with all the statutory requirements and judgment of the Hon'ble Supreme Court dated
02.08.2017 in the matter of Writ Petition (CiviD No. 114 of 2014, Common Cause V/s Union of
India & others.

4. The department of Mines & Geology shall ensure that the mining operations shall not commence
till the entire compensation levied, if any, for illegal mining, is paid, by the project propoiient
ttrrough the Deparfnent of Mines and Geology, in strict compliance of the judgment of the
Hon'ble Supreme Court dated 02.08.2017 in the matter of Writ Petition (Civil) No. I 14 of 2014,
Common Cause V/s Union of India & others.

GBNHBAL qo-Np."rrr9N$

1. That the grant of this E.C. is issued from the environmental a-ngle only, and does not absolve the

project proponent from the other statutory obligations prescribed under any other law or any

other instrument in force. The sole and complete responsibility, to comply with the conditions

laid down in all other laws for the trme-being in force, rests with the industry / unit / project
proponent. Any appeal against this environmental clearance shall lie with the National Green

Tribunal, if preferred, within a poriod of 30 days as prescribed under section 16 of the National
Green Tribunal Act, 201 0.

2. No further expansion of modifications in the project shall be carried out without prior approval of
the SEIAA/Ministry of Environment and Forests as the case may be. In case of deviations or
alterations in the project proposal fiom those submitted to this Authority for clearance, a fresh

reference shall be made to the Authority to assess the adequacy of conditions imposed and to add

additional environmental protection mea$res required, if any.

3. The implementation of the project vis-ir-vis environmental action plans shall be monitored by
MoEF Regional Offfice at Lucknow / RSPCB / CPCB / SEIAA, Deparl.ment of Environrnent,

Government of Rajasthan, Jaipur and this office. A six monthly compliance status report shall be

submitted to monitoring agencies.

4. The EC is liable to be rejected, in case it is found that the PP has deliberately concealed and

furnished false and misleading information or data which is material to screening or scoping or
appraisal or decision on the application for EC.

5. The project authorities shall infonn the MoEF Regional Ofiice at Lucknow/RSPCB/CPCB/
SEIAA, Departnent of Environmen! Government of Rajasthan, Jaipur and the date of financial
closure anJ final approval ofthe project by the concerned authorities and the date ofstart ofthe
project.

6. Officials from the Department of Environment, Government of Rajasthan, Jaipur/ Regional

Office of MoEF, Lucknow, RSPCB who would be monitoring the implementation of

L/



Environmental safeguards should be giverfull cooperation, facilities and documents/data by the

project proponents during their inspection. A complete set of all the documents submitted to

SEIAA should be forwarded to the CCF, Regional Office of MoEF, Lucknow/SE[AA,

Department of Environme,lrt, Government of Rajasthan, Jaipur/RSPCB.

7. The Authority reserves the right to add additional safeguard measures subsequently, if found

necessary, and to take action including revoking of the environment clearance under the

provision of the Environment (Protection) Act, 1986, to ensure effective implementation of the

suggested safeguard measures in a time bound and satisfactory manner.

8. The project proponent should advertise in at least two local Newspapers widely circulated in the

region, one of which shall be in the vernacular language informing that the project has been

accorded environmental Clearance and copies of clearance letters are available with the

Rajasthan State Pollution Control Board and may also be seen on the website of the RSPCB. The

advertisement should be made within 7 days from the day of issue of the clearance letter and a

copy of the same should be forwarded to the Regional Office of MoEF at Luckno.v/Deparhnent

of Ecology and Environment, Government of Rajasthan, Jaipur.
9. The above condition shall be enforced among others under the provisions of water (Prevention

and Control of Pollution) Act,1974, the Air (Prevention and Control of Pollution) Act, 1981, the

Environment (Protection) Act, 1986, the Public Liahilrty (lnsurance) Act, 1991 and EIA
Notification,2006, along with their amendments and rules.

10. The PP shall obtain prior clearance form foreshy and wild Life angle including clearance from
standing committee of National Board of V/ild Life (if applicable). It is further categorically

stated that grant of EC does not necessary imply that Forestry and Wild Life clearance shall be

granted to the project and that proposals for forestry and wild Life clearance will be considered

by the respective authorities on their merits and decision taken. The investment made in the
project, if any based on EC so granted, in anticipation of clearance forrr Forestry and Wild Life
angle shall be entirely at the cost risk of the Pi and MOEF/SEIAA shall not be responsible in this
regard in any manner.

11. The SEIAA, Rajasthan may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

12. Main haulage road should be provided with perrranent water sprinklers and other roads should be

regularly wetted with water tankers fitted with sprinklers. The matenal transfer points should

invariably be provided with Bag filters and or dry fogging system. In case of Belt- conveyors

facilities the system should be fulIy covered to avoid air borne dust; Use of effective sprinkler
system to suppress fugitive dust on haul roads and other transport roads shall be ensured.

13. Periodic monitoring of ambient air quality.shall be carried out for PM10, PM2.5, SPM, SO2 and

NOx monitoring. Iocation of the stations (minimum 6) shall be decided based on the
meteorological data, topographical features and environmentally and ecologically sensitive

targets and frequency of monitoring shall be decided in consultation with the Rajasthan State

poliution Control Board pJCB). Six monthly reports of the data so collected shall be regularly
submitted to the RPCB/CPCB including the MoEF, Regional office, Lucknow.

14. Personnel working in dusty areas shall wear protective respiratory devices they shall also be
provided with adequate training and information on safety and health aspects.

15. The ambient noise level should confirm to the standards prescribed under E (P) A Rules, 1986

viz75 dB (A) during daytime and 70 dB (A) during night time.

L'/'--



16. The PP shall submit an environmental statement for the financial year ending 31st March in

Form-V as prescribed under the environment (Protection) Rules, 1986, as amended subsequently

on or before the 30th day of September every year, to the Rajasthan State Pollution Conhol

Board/SEIAA and shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Lucknow

Regional offices of MoEF/SEIAA by e-mail as well as hard copy duly signed by competent
person of company.

17. Mining Department will ensure that while executing the mining lease, if the mine falls in a
cluster, then lease will be executed after EIA/EMP study as well as grant of revised EC for the

cluster as applicable.
18. The Mining lease holder shall, after ceasing mining operations, undertake re-grassing *1s rnining

area and any other area which may have been disturbed due to his mining activities and restored

the land to a condition which is fit for growth of fodder, flora, fauna etc.

SJ-
(Dr. D.N. Pandey)
Member Secretary,
SEIAA, Rajasthan.

No. Fl (4ySEIAA/SEAC-Raj/Sectt/Project lCat.l(a) 82(1 5861)12019-20 Jaipur, Dated:
Copy to following for information and necessary action:
l. Secretary,Ministry of Environment,Forest & Climate Change, Gor4. of lndia, lndira Paryavaran

Bhawan, Jor Bagh Road, Aliganj, New Delhi-l 10003.
2. Prirrcipal Secretary, Environment Department, Rajasthan, Jaipur.
3. Sh. R.K. Meena, IAS (Retd.), B-75,Shankar Vihar,50 Feet Gaitore Road, Sawai Gaitor, Jaipur
4. Dr. Anil Kumar Goel IFS (Retd.), Forest Colony, Sector 4, Jawahar Nagar, Jaipur.
5. Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary

action and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.
Member Secretary, SEAC Rajasthan.
The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Birawan, 5tr'Floor,

Sector 'H', Aliganj, Lucknow-226 020.
8. Environment Management Plan- Division, Monitoring Cell, Environment,Forest & Climate Change,

Gor4. of India, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-l10003.
9. pr€ctor, Department of Mine & Geology, Court Chorha, Udaipur.

$BaSh. Jagbir Singh Manral, ACP, Department of Environment, Government of Rajasthan, Jaipur with
the direction to upload the copy of this Environment Clearance on the website.

h",k]
SEIAA (Rajasth\L

6.

7.


